Re. Proceedings
ndl dated 223.79

1o hrw.

]

“The Howse resolves that all reports

and records of the ings dated
sand Mirch, 1979, n 1.1§ p.m.
and 1.50 pam. to%: under Rule
279 and 3pa(i) and (ii) should not con-
tain any reforence to the death of Shri

Narain made in the

{l?meonihcmceiptd‘miﬂﬁrmﬂ-
tion.

Mnukh,! paratiou of a full report

P"JE of the House at each
o its Rule ’al] Mﬂ [ <
punction therofrom as

are — or siudmt or unparlia-
mm. I appreciate the
fer

achi
of concernetl our
Eaph and weaknem, and u:.’_r' i
bowever it might be, and geauine re-

CHAPTRA 8, 1001 (SAKA)

Popers laid 38

12" 12 hrs.
PAPERS LAID ON THE TABLE

DETALLED DEMANDS POR GRANTS Op
THE MINISTRY OF AGRICULT.RE AND
IRRIGATION POR 19579-80.

THE MINISTER OF AGRIGUL-
TURE AND IRRIGATION {SHRI
SURJIT SINGH BARNALA&:
Ih:.!.ht:hyw&m"!‘ablelmpvor
De . Demands for Granis (Hundi
and English versions) of the Ministry of
A’.ﬁ;ﬂm and i for 1979-80
[ in Library. See No LT-4159/79]-

ALLumngn  ControL (AMm:nDMENRT)
ORDER, 1979

THE MINISTER OF S$TEEL. AND
MINES (SHRI BIJU PATNAIK):
1 beg to lay on the Table a copy of the
Alyminium (Control) Amendment Order,
1979 (Hindi and English versions) pub-
lished in Noufication No.S.0. 74(E) in,
Gazette of India dated the 6th February,
:ﬂg under sub-section (6) of section § of

Ewential Commodities Act, 195
[Piaced in Library. See No. LT-4160/79].

DzTAILED DEMAND FoR GRANTS OF THE
MmsTey or Houe Arrams or 1979-80.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
I beg 10 lay on the Table & copy of the
Detailed Demands for Grants (Hindi and

m versions) of the Ministry of Home
irs for 1979-80. [Placed in Library. See
No. LT-4161/7g].

LIGHT DIESEL OIL (FIXATION OF CEILING
PRICES) SECOND AMENDMENT ORDER,
1979.

(KBRALA} AND NATIONAL
FERTILIZERS LTD., NEW DELH1 FOK 1977-78.
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239  Papers .
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17 WIS, 1979 & WITT & 9@
¥ wiwgeen dwat gro e firo
251(%) ¥ swifea gwr 41

[Plaged in Library. See No. LT-4162/79]

(2) worlt wiafraw, 1956 ¥F €T
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[Ploced w Library See No  LT-4163/79]
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[Placed in Library. See No. LT-4164/79.]

NorwioaTions UNDER CoMPANIES AcT,
1956 AND RE. DELIMITATION OF PARLIA-
MENTARY AND  AMEMBLY  CONSTITU-
enaizs I TamiL Napu,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW

CE AND COMPANY AFFAIRS
8.D. PATIL) : 1 beg to lay on the
—

(1) A %o&ﬁuﬁm No, G.S.R).

641 of of the -:dAct [Placed
Library Se¢ No. LT-4165/79].

AoopyufOﬂu indi and Eng-
hlil 3 in Notifica-
tion N'u.S. . 117(E) in Gazette of

India dated the February, 1
making certain amendments in ?.gg
Delimitation of Parliamentary and
Assembly Constituenctes Qrder, 1976
(without altering the extent of any cons-
tituency as given in the Order) m
t of the State of Tamil Nad
subsection (g) of section
Scheduled Castes and Sche-
dulad Tribes Orders (Amendment)
Act, 1976, [Placed in Library. Ses
No. LT-4166/79].

ANNUAL REPORTS OfF THE REGISTRAR op
NEWSPAPERS PFOR INDIA ON PRESS IN
INDIA FoR 1976 AND 1977

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHR1 JAG-
BIR SINGH): I beg to lay on the Table
a cach of the following reporta (Hinda
and lish vermons):

(1) Annual Report (Part II) of the
trar of Newspapers Ax India
on

in India, 1976,
() Annun.l Re (Put 1) of the Re-
or Indsa on
m lnds.n, lg',l‘.'.

[Placed in Library, See No, LT-4187/79]

JYOTIRMOY BOSU (Dia-
mmd Harbour): You mid you were

competent to to only one
section of the aﬁuhﬂun:pwt
for the year 19zvtii and we Afe



